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(xix) Hie Fourteenth Amendment 
of 1971 to the itidian 
Administrative Service 
(fcay) Rules, 1954 published 
in Notification No. O.S.R. 
1502 in Gazette of India 
dated the 9th October, 
1971.

(xx) The Indian Administrative 
Service (Fixation of Cadre 
Strength)Thirteenth Amend-
ment Regulations, 1971, 
published in Notification 
No. G .SR . 1503 in Gazette 
of India dated the 9th 
October, 1971.

(xxi) The Indian Forest Service 
(Probation) Amendment 
Rules, 1971, published in 
Notification No. G S R . 
1504 in Gazette of India 
dated the 9th October, 1971. 
[Placed in Library. See 
No. Lr*994/71J

(2) A copy of Notification No. S.O. 
2843 (Hindi and English versions) 
published in Gazette of India 
dated the 24th July, 1971, under 
sub section (3) of section 141 of 
the Border Security Force Act,
1968. [Placed in Library. See 
No. Lr-995/71]

T r a c t o r s  (D is t r ib u t io n  a n d  Sa l e ) 
Co n t r o l  o r d e r  1971

THE MINISTER OE STATE IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI QHANSHYAM OZA) : I 
beg to lay on the Table a copy of 
the Tractors (Distribution and Sale) Control 
Order, 1971 (Hindi and English version) 
published in Notification No. S.O. 3258 in 
Gazette pf India dated the 1st September,
1971, under sub section (6) of section 3 of 
the Essential Commodities Act, 1955. 
[Placed in Library. See No, £r-996/7 i]

NOTIFICATION UNDBR SALARIES
AND ALLOWANCES OF MINISTERS,

ACT AND CITIZENSHIP ACT

SHRI F.H. MOHSIN : On behalf of 
SHRI KiC. *ANT, I fceg to tty  on the
Tdble—

(1) 'A  copy of the Ministers* (Allowa-
nces, Medical Treatment and other 
Privileges) Amendment Rules, 1971 
(Hindi and English versions) publi-
shed in Notification No. G.S R. 
1109A in Gazette of India dated 
the 30th July, 1971, under sub-
section (2) of section 11 of the 
Salaries and Allowances of
Ministers Act, 1952. [Placed in 
Library. See No. Lr-997/71]

(2) A copy of the Citizenship (Amend-
ment) Rules, 1971 (Hindi and 
English versions) published in
Notification No G.S.R. ,1347 in 
Gazette of India dated the 18th 
September, 1971, under sub-secfion 
(4) of section 18 of the Citizenship 
Act, 1955 f Placed in Library. See 
No Lr-998/71]

BOMBAY CINEMA (GUJARAT FIRST 
AMENDMENT) RULES

THE MINISTER OF STATB IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHR1MATI NANDINI 
SATPATHY) : I beg to re-lay on the Table 
a copy of the Bombay Cinema (Gujarat 
First Amendmen1) Rules, 1971 (Hindi and 
English versions) published in Notification 
No. G H/G/63/ BCR-3270/7291 * A in Gitfarat 
Government Gazette dated the 1st May, 1971, 
under sub-section (5) of section 9 of the 
Bombay Cinemas (Regulation) Act, 1953, 
read with clause (c) (iv) of the Proclamation 
dated the 13th May, 1971, issued by the 
President in relation to the State of Gujarat* 
[Placed in Library. See No. Lr-699/71]
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12.35 hr*.
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ESTIMATES COMMITTEE 

Se v e n t h , Eig h t h  a n d  N i n i h  Re po r t s

SHRI K N . T1WARY (BcUiah) • 1 beg 
to present the following rcpom of the E*u- 
meats Committee:—

(1) Seventh Report regarding action 
taken by Go\ernment on the lecom- 
mendations contained m the Hund-
red and Twenty-second Report of 
the Esiimates Committee on the 
Ministry of Parliamentary Affairs, 
Shipping and Transport--Border 
Roads.

2) Eighth Report regarding action 
taken by Government on the re-
commendations contained in the 
Hundred and Twenty-eighth Report 
of the Estimates Committee on the 
Ministry of Home Affairs— Union 
Territory of Andaman and Nicobar 
Islands.

195 E C  Reports NOVEMBER Jt. Comm* on Amndts. I *  
to Elec. Law (Mtn.)

(3) Ninth Report regarding action taken 
by Government on the recommen-
dations contained in the Hundred 
and Thirty-first Report of the Esti-
mates Committee on the Ministry 
of Home Transfer of Budget Pro-
vision for certain itemes of expen-
diture.

12.36 hrs.

PUBLIC ACCOUNTS COMMITTEE

T w e l f t h  a n d  Th i r t e e n t h  Re p o r t s

SHRI SEZH1YAN (Kumbakoran) : I
beg to present the following Reports of the 
Public Accounts Committee :—

(1) Twelfth Report regarding action taken
by Government on the recommen-
dations contained in their Hundred 
and Twenty first Report (Fourth 
Lok Sabha) relating to Charitable 
and Religious Trusts.

(2) Thirteenth Report regarding to action 
taken by Government on the re-
commendations contained in their 
Hundred and Seventh Report(Fourth 
Lok Sabha) on Audit Report (Civil)
1969, relating to  Ministries of 
Home Affaira, External Affairs and 
Department of Parliamentary 
Affairs.

MOTION RE. REFORT OP JOINT ON
COMMITSEE AMENDMENTS TO 

ELECTION LAW

SHRI JAGANNATH RAO (Chatrpur): 
I beg to move the following :

4 T hat this House do further extend 
the time for the presentation of the 
Report of the Joint Committee on 
amendments to Election Law upto 
the 15th December, 1971.*’

MR. SPEAKER : The question is : 
"That this House do further extend 
the time for the presentation Of the 
Report of the Joint Committee on 
amendments to Election la w  opto 
the 15th December, 1971.*'

The motion was adopted*

17, 1971


